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Consolidated Fund of the State of 
“Gujarat for the services of the 
financial year 1974-75, be token
into consideration.”

MB. CHAIRMAN: The question is:
uThat the Bill to authorise pay

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Gujarat for the services of the 
financial year 1974-75, be taken
into consideration”

The motion was adopted.

MR. CHAIRMAN: We shall lak* 
up cla'r<?es. There are no amend
ments to clauses 2 and 3 and +u the 
Schedule.

The question is
“That clauses 2 and 3 an'l the 

Schedule stand part of the Bill ”
The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1— (Short title) 
Amendment Made:

Page 1, line 3,— 
for “ (No. 5)” substitute “ (Nt». 

4)'* (1)
(Shri Pranab Kumar Mukherjea

MR. CHAIRMAN: The question K:
“That Clause 1, as amended, 

stand part of the Sill.*’
The motion wag adopted

Clause 1, a« amended, was added 
to the Bill

The Enacting Formula and the Title 
were added to the Bill.

SHRI PRANAB KUMAR M U- 
KHERJEE: I beg to move:

'That the Bill, as amended, be 
passed.**

MR. CHAIRMAN: The question 13;

“That the Bill, as amended, be 
passed/'

The motion tms adopted.

17.16 hrs.

SUPPLEMENTARY DEMANDS* FOR 
GRANTS (PONDICHERRY), 

1974-75

MR. CHAIRMAN. We now take 
up Supplementary Demands for 
Grants (Pondicherry)

D em and  No. 4— A dm inistration  or 
J ustice

MR CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 5,12,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1975 in 
respect of 'Administration of Jus
tice ' ”

Demand No. 5—Elections

MR CHAIRMAN: Motioa moved:

“That a supplementary sum not 
exceeding Rs. 60.000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1975 in 
respect of ‘Elections’ ”

♦Moved with the recommerdati >n ol the President.



399 *>5G (Pondicherry) DECEMBER 1074 1*74.78 4<X>

D em a n d  N o . 6—Rsvsiwx

HR. CHAIRMAN: Motion moved:

*Xhat a supplementary sum not 
exceeding Rs. 9,75,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
o f Pondicherry to defray the 
charges which will come in course 
o f payment during the year end
ing the 31st day of March, 1975 in 
respect of ‘Revenue’.*’

D em an d  N o . 7— S a u s  T * x

MR CHAIRMAN: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,95,000 on Revenue 
Account be granted to the Presi
dent out of th e Consolidated Fund 
of Pondicherry to defray the 
charges which will come m course 
of payment during th e  year end
ing the 31st day of March, 1975 in 
respect of ‘Sales Tax’ ”

D em a n d  N o  8— T ax es  on  V ehicles

MR. CHAIRMAN: Motion moved:
“That a supplementary sum not 

exceeding Rs. 50,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1975 in 
respect of Taxes on Vehicles'.”

D f m a n d  N o . 9— S ecretariat

MR. CHAIRMAN:** Motion moved:

“That a supplementary sum not 
exceeding R*. 4,31,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1075 in 
respect of ‘Secretariat"’

D e m a n d  No. 10— D istrwjt A d m in is 
tration

MR. CHAIRMAN; Motion moved:
‘That a supplementary sum not 

exceeding Rs. 99,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in couise 
of payment during the year end
ing the 31st d ay of March, 1975 in 
respect of District A dm inistra
tion' "

D f m a n d  No. 11—-Tr easury  ani> 
A ccoun ts A d m in istr atio n

MR. CHAIRMAN: Motion moved:
“That a supplementary sum not 

exceeding R<? 5,11,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come m course 
of payment during the year end
ing the 31st day of March. 1975 In 
respect of ‘Tieasury and Account# 
Administration’ M

Demand No 12—-Police  

MR CHAIRMAN* Motion moved:
"That a supplementary sum not 

exceeding Rs 24,83,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the
charges which will come in
course of payment during the year 
ending the 31st day of March, 1975 
in respect of Police’ .”

D e m a n d  No 13— Ja il s

MR, CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 1,48,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the
charges which will come in
course of payment during the year 
ending the 31st day of March, 1875 
in respect of Mails’.’*
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DEMAND No. 1 4 ~ S tat#w i » y  and 
P rinting

MB. CHAIRMAN: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,62,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975 
in respect of *S1ationery & Print
ing'.”

Demand No. 15—Mtsckllaneous Ad- 
MimSTRATIVF Gfneihl Services

MR CHAIRMAN: Motion mo.’cd

“That a .supplementary bum not 
ex ceding R> 2,55,000 on Revemi'1 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicheriy to defray the 
charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975 
in respect of 'Miscellaneous Ad
ministrative General Services’ .”

Demand No 16—Retiremfnv 
Benefits

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 30,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the
charges which will come in
course of payment during the yeai
ending the 31st day of March, 1975 
in respect of ‘Retirement Benefits’.’*

D em an d  N o . 17— P ublic  W orks

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 35,99,000 on Revenue 
Account and not exceeding

Rs. 18,66,000 on Capital
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in
course of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Public Works’.”

D e m an d  N o 18— Ed lt a h o n

MR CHAIRMAN: Motion moved:

"That a .supplementary sum not 
exceeding Rs 70,55,000 on Revenue 
Account be gi anted to the Presi
dent out of the Consolidated Fund 
of Pondicheriy io defray the 
ch.uges which will come in 
course of payment during the year 
ending the 31st day of March, 1075 
in respect of 'Education' r*

Demand No 19—Medical

MR. CHAIRMAN; Motion muved:

"That a supplementary sum not 
exceeding Rs. 38.05,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Medical’.”

Demand No 20—Information and 
Publicity

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not 
exceeding Rs. 1,43,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the 
charge* which xq c jme m 
Cwur̂ e of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Information and Pub
licity’ ”
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D em an d  No. 21— L abour and 
E m p lo y m e n t

MR, CHAIRMAN; Motion moved*
"That a supplementary sum not 

exceeding Rs 2.13,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
o f Pondicherry to defiav the
charges which will come in
course of payment during the year 
ending the 31 st day of March 1975 
m resopet of ‘Labout and Employ
ment’."

D fm an d  No 22—S ocial WrtiAhE

MR CHAIRMAN Motion moved
“Thai a supplemental y sum not 

■exceeding Rs 2̂ 18 000 on Re/em»i 
Account bo gi anted to Ihe President 
out of the Consolidated Fund of 
Pondicherry to defray the charge 
which Mall come tn course <>f p.t>- 
ment durmg the yeai ending th<* 
31st day of March. 1973 tn re&pcct 
of ‘Social W elfaie"’

D em an d  No. 23—Coo$t ration

MR CHAIRMAN Motion moved.
“That a supplementary sum not 

exceeding Hs 218,000 on Revenue 
Account ant? not exceed iri. 
Rs 11,49,000 on Capital Account bi 
granted to the President out of the 
Consolidated Fund of Pondieheiry 
to defray the charges which will 
come m course of payment during 
the year ending the 33st day of 
March, 1075 in respect of Co-ope
ration' M

D e m a n d  No 24—M iscellaneous 
G eneral Econ om ic  S ervices

MR CHAIRMAN: Motion moved

“That a supplementary sum not 
exceeding Rs. 51,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
Pondicherry to defray the charge*

which will come in course of pay
ment during the year ending the 
31st day of March, 1975 in respect 
of ‘Miscellaneous General Economic 
Services'”

D em an d  No. 25—A gmcultviie

MR CHAIRMAN; Motion moved:
“That a supplementary sum not 

exceeding Rs. 1.45,000 on Revenue 
Account be granted to the President 
out of tfie Consolidated Fund of 
Pondicherry to defray the charges 
which will como in course of pay
ment during the vear ending the 
3Ut day of M«i*ch, 1975 m r0sp<.ct 
of ‘Agriculture *’

Dfmand No 26— Animal Hi’sbanurv

MR CHAIRMAN Motion moved
“That a supplementary bum not 

r>xcoedmg Rs 1.45 000 011 Revenue 
Account bp granted to the Prcsid'iit 
out of the Consolidated Fund of 
Ponrticheiry to defiay the charges 
which will came in course of pay
ment during the year ending the 
31st da\ of March, 1975 in respect 
of ’Animal Husbandry’ ”

D em an d  No 27—Fisherifs D epart
m en t

MR CHAIRMAN* Motion moved.
“That a supplementary sum not 

exceeding R* 2,88,000 on Revenue 
Account be granted to the President 
out of the Consolidated Fund of 
Pondicherry to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1975 in respect 
of 'Fisheries Department*/*

D&m a n d  No 30— F o o d  a n d  N u t r i t i o n

MR CHAIRMAN: Motion moved*
“That a supplementary »um not 

exceeding Rs. 50,OW on Revenue 
Account be granted to the President
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out of the Consolidated Fund of 
Pondicherry to defray the charges 
which will come in course of pay
ment during the year ending the 
3lst day of March, 1975 in respect 
ol ‘Food and Nutrition’,'’

Demand No. 31--ELrcTRiciTY 
MR. CHAIRMAN* Motion rn< veil-

"That a supplementary sum not 
exceeding R̂ . 45.33,000 on Revenue* 
Account and not ?\i.ecr!inc 
Rs. 2«.31,000 on Capital Account \r 
granted to the President out of the 
Consolidated Fund of Pondicherry 
to defray the charges which H ill  
come m corn so of payment during 
the yea 1 ending the 31st day of 
March 1975 in respect of ‘EAectn- 
city\”

DKMAVti No. 32—PoRlS AND PlrOIAGF *

MK CHAIRMAN Motion inovtd
“That a yuppiementary «um not 

exceeding Rs 91,000 on Revenue 
Account and not *xc?eJinfct 
Hs 1,72.000 on Capital Account be 
fti anted to the President out of the 
Consolidated Fund of Pondicherry 
to defray the charges which will 
come m course of payment during 
the year ending the 31st day of 
March. 1975 in respect of ‘Ports 
and Pilotage’ *’

D em and No, 34— L o an s t o  G o v ern 
m en t S e rv a n ts

MR. CHAIRMAN: Motion moved.

“That a supplementary sum not 
exceeding Rs. 4,00,000 on Capital 
Account be granted to the Presi
dent out of the Consolidated Fund 
of Pondicherry to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1075 in respect 
of ‘Loans to Government Servants’.*

Shri Nurul Huda.

••SHRI NURUL HUDA (Caehar): 
Mr. Chairman, Sir. The Pondicheiry 
Budget for 1974-75 has been presented 
tor obtaining the approval of tne 
House. The Pondicherry Assembly 
was suspended in the month of March 
thij, year and Pt esident's rule was 
imposed Since then nine monfns 
have gone by and the Central Gov* 
ernment have not said anything y,o- 
sitively as to what steps they 
taking to instat a popular Govern
ment in Pondicherry. During 
these months the issue was discussed 
on the floor of the House quite a 
number of times During the la'I ses
sion when the matter was taken up 
for consideration then it was demand
ed that earty elections should be Iield 
in Pondicherry to facilitate installa
tion of a popular Government there
in reply, the Central Government ha * 
stated that Government were consi
dering the matter but I regret to tay 
that during all these nine months* the 
Government ha\e not been able to 
give a fixed date 01 a time table for 
holding elections m Pondicherry ;,nd 
it is not yet certain whether they 
will at all hold elections there even 
after the next March

Mr. Chairman, Sir, we have notic
ed that wherever the ruling; party did 
not comprise a majority party, as it 
wa& in Manipur and Pondicherry, 
they would not allow the opposition 
parties to form government. Evun if 
the opposition parties formed Govern- 
ment under popular pressure, the rul
ing party tried to topple that Gov
ernment, some bow or other. In 
Pondicherry the opposition parties 
formed a Government but there wer* 
some trouble. Taking advantage of 
the trouble, the Central Government 
imposed President’s, rule there an1 
durtnt; all these nine months, the Cen« 
tral Government did not appear to 
have had any Intention of ending this 
rule by installing a popular Govern
ment there. In thfc connection I v ou!d 
like to refer to the situation obtain
ing in Manipur The Congress and

♦The original speech was »«!iwt*ed m Bengali.
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other members frequently delected 
from one side to other and after the 
fall of Aiimuddin and Seiza Govern
ments, the Congress have once again 
formed a Government there with the 
aid of the defectors. We would not 
have objected to it if it offered a 
stable Government but we do not 
think that it is possible looking to 
the situation as it prevails today. In 
Pondicherry the textile workers and 
workers engaged in other small indus
tries are not getting their dues even 
when the President’s rule is tn iorce 
there Matters like road construction 
and other public welfare activities &re 
not being attended to properly and I 
feel, it is not possible for the Central 
Government to rule Pondicherry from 
Delhi. Therefore, I would like to sav 
on behalf of our party and the other 
opposition left parties will also per
haps speak, that elections should be 
held during February-March and a 
popular Government installed in Pon
dicherry. The Minister of Finance and 
other State Ministers are present 
here, I would therefore demand thf»t 
they should categorically state when 
elections will be held in Pondicherry. 
If they fail to give a positive answer 
then all the utterences of the Prime 
Minister and other leaders of the rul
ing party about democracy would 
amount to tall talks. There are other 
demands in this budget which I am 
sure will be dealt with my .succes
sor speakers. I would complete my 
submission by once again urging uprn 
the Finance Minister and other Mi
nisters who are present here today 
that on this last day of the session, 
they should give a<s an assurance 
to when elections will be held m 
Pondicherry whether this will be done 
during the next two to three vnonths 
or not.

SHRIMATI PAHVATHI KRTSTI- 
NAN ("C oim batoreM r. Chairman, 
today seems to be the day for se*f- 
appointmenR Firstly, we had a self- 
appointed leader of the so-called 
combined Opposition. Now we hrve 
another self-appointed spokesman for

all the leftist parties. Anyway, X 
will get on with the subject in 
hand. . . .

SHRI NURUL HUDA; I did not say 
that I was the spokesman lor all 
the leftist parties. This is unchant- 
able. She should withdraw her re
marks.

SHRIMATI PARVATHI KRISH- 
NAN: You said “on behalf of all the 
leftist parties."

SHRI NURUL HUDA: No; I did 
not say that. (Interruptions),

SHRIMATI PARVATHI KRISH- 
NAN: There is nothing for me to apo
logise I maintain what I have .said.

Now. as foi as the Demands ior 
Grants of Pondicherry are concerned, 
yesteiday, I raised the point that we 
wanted discussion on the affairs of 
Pondicherry for the precise :e*son 
that Pondicherry is under the Presi
dential rule It is not only that 1 
want to raise the fact that elections 
are very important, and that is whv I 
want to make my position clear that 
if, to-day, there is Presidential rule 
in Pondicherry, it is precisely because 
in an unprincipled manner the ruling 
Party along with that party of the 
self-appointed leader of the combined 
opposition the Congress (O) toppled 
the progressive alliance government 
in Pondicherry. That is why this 
state of affairs hag come into be in?.

Now, wherever an undemocratic 
rule exists we have never hesitated 
ot any time to oppose the Govern
ment.

Wherever the Government have 
acted against the people of 
the country we never hesi
tated to opposition and, at 
the same time we have never hesitat
ed to support any measure that helps 
our nation and our country to go 
forward. Therefore. M that be their 
wish, critics of my party are welcome 
to distort it because they are wear* 
Ing permanently, a particular *v->e of
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glasses., ol the colour of which never 
changes and through which they can 
never see things clearly.

To-day, in Pondicherry, what is the 
position as a result of President’s 
rule? We have been asked to vote 
money for the implementation of the 
Third Pay Commission’s recommenda
tions. I would like to say that this 
money is not enough for the simple 
reason that many of the Third Pav 
Commission's recommendations are not 
being implemented in the State of 
Pondicherry. For instance, the Gov
ernment Press workers have not as 
yet received the arrears that are due 
to them after the decision of the im
plementation of the* recommendations. 
Similarly, the teachers in Pondicherry 
are also not receiving their duos be
cause the same anomaly, the same 
neglect and the same dilatory tactic* 
the Central Government are continu
ing towaids the employees in Pondi- 
eherry as thev are doing toward* the 
Central Ckwnment employees 
throughout the country by refusing 
to give them the DA that is their due 
according to the recommendations of 
the Pav Commission.

Another point I wish to mention In 
Pondicheriv today because of the 
fact that there no democratic gov
ernment. the Lt. Governor is doing 
exactly as he pleases Everything is 
controlled by him and undemocratic 
methods are being resotted to Fir 
instance, the French Municipal Act 
of 1880 was the Act that was o p e n 
ing in Pondicherry right till now In 
January this year a new Municipal 
Act was parsed to further democra
tise the municipalities in Pondicherrv. 
But what is happening? When the im
plementation w ^  due, the post of the 
Mayor has been abolished and so 
it is necessary today that elections 
conducted for electing the Chairman 
of the municipality. The Commission
ers, the henchmen of the Lt. Govern
or and thereby indirectly the hench
men of the Government of Shri Pra- 
nab MukeHee, held the meet in a?

These meetings, were supposed to b® 
for the election of the Chairman, and 
when the election has not taken place, 
the Councillors have walked out in 
protest. Repiesentations have been 
made to the Lt. Governor and still no 
Chairman has been elected. The Com- 
missioner.-} of the Municipalities are 
playing ducks and drakes with the 
finances and afteirs of the municipal
ities.

This is the gift that is bestowed by 
the President’s rule which is being 
implemented by the Lt. Governor 
with the blessings of the Central Gov
ernment Otherwise, one memoran
dum after another has been sent to 
them. One telegram after another has 
been sent to them. Why is it then that 
no action has been taken? Only, as 
recently as the 26th November. Mr. V. 
Subbiah, an ex-Minister and the Com
munist Party leader of Pondicherry 
has sent a telegram to the Central 
Government saying:

#
“Pondicherry Lt. Governor sub

vert*? democratic functioning xocal 
hoards by *iot conducting Chairman
0 'M't.CM Municipalities and Pancha-
yau since January following en
forcement New Act Present
Municipal Councillors Mandate ex
pires December Stop. No prepara
tion made for fresh election Stop. 
Please direct Governor conduct 
immediate election. Chairman and 
prepare fresh election conforming 
New Act ”

This i% the telegtam Till now iher* 
ha<- been no reply and no action taken 
by the Central Ooa ernm.^nt. It is In
cumbent upon the Minister to »?iv<* us 
an assurance that the Municipal Elea, 
tion will imme uately be conducted in 
Pondicherrv. The democratic func
tioning of paivhayats and municipal** 
ties should be guaranteed forthwith.

1 wish to bring so the attention of 
the hon Minister to the fact that in 
Pondicherry the cooperative Milk 
Dairv farm was producing surplus 
milk and this was not only being suo- 
plied to the people ot Pandicherry.
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but the Dairy ,H:s supplying 2000 lit
res to Bang·.1lore Dairy Farm and 
another 2000 litres to Neyveii Lignite 
Corporation which is very close to 
Pondicherry. As a result of the Lt. 
Governor's action the arrangement;; 
for distribution of milk have beeu 
changed and now oeC,)me riddled 
with all kinds of malpractices. Pro
duction has c'!SO gone down. Previ·
ously the D,dry was producing 15,000 
litres but no�·, it is hannlino 8 000 
litn:s onfy. During the period ' of 
President's :·uk the Cooperative D,liry 
Far-m has alrc:Jdy incurred a lo;_; of 
Rs. 8 lakhs. We are asked to give more 
money. We �tre being asked to give 
more fund,3 in order to enable tb,� 
Pondicherry Government to pay 1,ack 
the debt due to Central Govenment. 
But there is rio worry being be,t<:w
ed there to set right the mismanage 
ment of the Government Cooperntiye 
Dairy Farm. and to remedy the situ
ation of losses there. Is the hon. 
Minister taking ,my steps to check 
the malpractices there? He has not 
said anything. Instead he comes and 
asks for more mon�y. Is this how we 
are going to fight inflati<)'!1.? Is this 
the way we are going to set right the 
economy of the country? This is the 
way in which a sm::ill cornE.r of the 
country has been negl'=cted and the 
malpractice and corruption which 
exist in Tamilnadu are being allowed 
to creep across through the borders to 
affect the people and the 1Jministra
tion of Pondich2rry also. Here was 
a plant which was making prorit but 
now it is incurring losses. This hfec
tion and contagion has come from 
across the border. from T:3milnadu 
�here we have ·oeen demanding an 
mqmry Commission to go into the 
corrupt practices of the Karunanidhi 
Ministry, but which demand has been 
turned down. So this cGntagion and 
infection is coming from across the 
border ... 

SHRI THA :<:IRUTTINAN (SiYa-
ganja): How is this rel,�vant. Sir? 
This is completely aho11t Pondicherry. 
How this is rele-;,JL1t? So far she 

was praising the previous DMK Gov
ernment in Pondich01-ry and nuw she 
is saying like this ... 

SHRIMATI P ARV ATRI KRISH-
• NAN: This kind of thing is seeping 

from the Home Ministry in the North 
Block right down to Poridicherry. 
That is where the collusion is. We 
would like to see that this collusion 
is brought to an end by elections 
being held in Pondicherry and a cJe· 
mocratic system •Jf Gov8rnment being 
brought into being there 

There was �he a·,su···1·.0e by late 
Shri Mohan Kumaramangalam who 
was a Member of Parliament repre
senting Pondicherry and who had the 

, good fortune or .nisfor+ une to become 
a member of the Central Cabinet 
Both in his capacity as Member ot 
Parliament and as Memoer of the 
Central Government, he gave .assur
ances for the industrial develonment 
of Pondicherry. 

Now, Sir, those assunrnces become 
a part of the assur:mces of the Gov· 
ernment as a whole anrl to-Jay since 
Pondicherry is under prP.s1clential rule, 
it is incumbent on the Government 
that the assurances m�de bv one of 
their Ministers shou!d be c�n;.ed out 
and should be impi.emente.i. What 
are those assurances? Pondicherry 
would �et medium sized steel rol
ling mill along with a thermal power 
plant and extension of the port qt 
Pondicherry has c1 support measure 
for ]anding of seabo::-ne coal. When 
we go tG Pondicherry Wf: find no such 
thing at all. We ar•? asked to vote 
for the grants. Has the Government 
got in mind anything br. the develop
ment of a backward arc>a like Pondi
cherry? We have been asked to give 
money for electricity and so on. There
fore. it is pertinent for us to ask what 
has happened to those assurances for 
the thermal olant? An,j what has 
happened to the assurance for the 
steel rolling mill which is ,;ery im
portant for the poor State of Pondi
cherry to overcome the unemploy
ment problems that are there. 
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Lastly, the most important point 
, which I have to bring t.::, the notice of 

,. the Minister is the complete shan.l;Jes 
- in the food situation in Pondicherry. 

The system of levy that exists is suc:h 
that rice is only going int0 the hands 
of the hoarders. And that is why 
that demand has been made. That a 
power levy system should b€ in1 rocluc
ed and rice and foodgr:1ins should be 
distributed through fafr price shops 
for every 300 familie-;. This demand 
should immediately be granted and it 
can be granted becm1se it 1s now in 
the hands of the Central Government 
since Pondicherry is under presiden
tial rule. 

Therefore, in concludin�, I would 
appeal not only that all these ciemcinds 
of the State of Pondicherry should bf: 
granted but also-the Home Minister 
is here; he should listen to this very 
carefully-by the end of this montri, 
I am sure. he would be good enough 
to react the proce=di n:;s and l:::ece,mf 

.. ...r aware of the demands of the people 
of Pondicherry-and sioe to it that 
these are granted aild that the elec
tion to the Municip'.llities and Panc:ha
yats on the one hand and the Assem
bly on the other 11and are htld with
out any delay in Pondicherry and see 
to it that all malpracUccs imd corrup
tion thRt are creeping in there are 
over.come immediately thr0ugh thE. 
setting up of a Jem::icnU,:ally elected 
Government there. 

"' DR. HENRY AUSTIN (Ernakulam): 
-

Mr. Chairman, Sir. �,<; eve;:yone knows 
Pondicherry is a beautiful State with 
Auroville, a new experiment in inter
national living. located just adjacent 
to it; although it ;s in Tamil Nadu it-

,, self. Besides, it has a culiural herit
age radiRting from the Aurobindo 
Ashram and f,rom its French oast. 
It is very unfortunate that this beau-· 
tiful State is now depriv�d of a 

� democratic set-up. It is now under 
the Presidential rt-�le. Governor's 
rule or Presidential rule is some
:fbing not outside the framework of 
our Democracy yet this set up lacks 
l.n popul�r participation. This cer-

tainly deprives the State of its natural 
growth. 

Sir, a new con.::·2pt is gail!mg cur· 
rency in our country t<J the effect that 
the smaller the St-1t," the better 1t is
for its economic growth. The socio
economic transformation that you wit· 
ness in the states like the Punjat. 
Haryana and even my own State
Kerala-has proved beyond a shadow 
of doubt that, given the proper leader-
ship and attention, a smaller State
can be built up li'.<e an ideal State· 
even faster than the larger states,-
Punjab, Haryana and Himachal Pra
desh are instances of this. Unfortu· · 
nately even with ctll the re,1•Jwn-in
ternational and national-of this State, 
the development of Pondicherry is 
neglected. If nne goes to Fondi
cherry, one finds the acu1e �overty of 
the people who are completely neg,ect
ed; in spite of the cultural ba£is that 
you find there, in Pnndicherry, we 
find the vast majority of people is 
poor, living in squabr ancl in slums 
which are an eyewre t0 everyone who 
goes foere in search of cultw:e or of 
spirituality or for und�rstan:iing the 
experierce in international living teing 
carried out in Auroville. 

I would. therefore. apoeal. now that 
the State is being directly ruled or 
managed by the Centre, to the Fin
ance Minister to tai<e urgent steps for 
slum clearance in the State i,1 a big 
way. So. slum cleara:.c:E. should be 
undertaken and efforts :,houid I.Je made 
to devote some mcnev for construc
tion of houses for middle and low in
come groups. 

I wanted to intervene in this dehate 
for another reason also. You kr,ow 
part of the Pond icherry State lies in 
Kerala State. It is a:l a!10maly. One 
has to travel over 3ix hunrlred miles 
from· Mahe to go to Pondicherry_ That 
part of the State hac been exploited 
for centuries by foreigners. It was 
after valiant fight put up by the Mahe· 
people that this enclave was liberated· 
from the foreigners. This region is 
utterly neglected. There is only one· 
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industry located at Mahe, that is, Mah? 
.Spinning Mill It has uow been ta*e» 
■over by the National Textile Corpora
tion and, as such, it is incumbent on 
.the Centre to see that this plant set 
-expanded so that more people can get 
jobs. As far as other industiies are 
concerned there is practically none 
This area is on * he mouth of a small 
Ashing harbour. Fishing industry is 
.thriving m Cannanore which is 'adja
cent to Mahe but Mahe with its won
derful port facilities receive but scant 
attention for the development of 
mechanised fishing. I do not under
stand the reason why Fishing indus
try is not developed there.

Even to make a small repio-a'i'tation 
people from Mahe have to travel long 
distance to Pondicherry It is so 
difficult I do not want to utilise this 
opportunity to suggest that Mahe 
should be incorporated v,itn Ktrdln 
I do not want it although Kerala is 
a small State and we would like to 
have a little more territory.

So. my humble appeal is when you 
consider the budget of Por.rMcherrv 
you should give proper direction to 
the Lt. Governor to all >t t ecorsary 
funds to bring this aren a! least to the 
level of the re&t of the Pondicherry 
State Sir. I am thankful to %ou loi 
having given me the opoortimlv tn 
intervene.

SHRI ERASMO DE SEQUEJRA 
(MarmagoaV Mr. Chairman on this- 
day of self-appointments about which 
the hon. Lady Member was speaking 
a few minutes ago, I am, with v«ur 
permission, self-appointing myself a? 
spokesman of all the Union territories 
with reference to the demands of 
Pondicherry.

It is very seldom when We discuss 
together two areas of the country 
which came under President’s Rule 
tout bv different methods—first Guja 
rat where the President’s rule came * 
-due to the upsurge of the people as.

, I hope, It will soon b e in  Bihar Also, 
and the other is Pondicherry, which 
we are now discussing, where the 
toppling game was played and this 
latter is an area, which X think, alt 
of us, who believe in a democratic 
set-up should discourage.

Sir, what is happening in Pondi
cherry is also happening in the other 
Union Territories and the hon. lady 
member was just saying that m the 
Pondicherry municipalities, after the 
change-over from the former Frcnch 
law, the municipal presidents and 
mayors have been removed and new 
presidents have not been chosen, and 
meanwhile, the Commissioners are 
running them to their hearts’ content. 
In the other Union Territories, for 
example, in Goa, what is happening 
is that, wherever the Opposition is 
running iruncipalities, the local Go
vernment is drying up the finances of 
the municipalities by giving them 
completely inadequate grants and 
Uivinjg them too 4ate The Central 
Government, which is supported to 
supei intend the finances of the Union 
Territories is literally not looking at 
these problems at all The urban 
areas are being neglected as a result 
of the political manipulation of the 
Stat* Governments Thte is srme- 
thing whirh the hon. Minister must 
take into acount. I am glad *he 
Home Minister is here. It it» really 
his responsibility He must do some
thing about it.

Now, Sir, there wa  ̂ a talk just 
about the Thud Pay Commission’s 
recommendations and it is true that 
many of these recommendations' h»vc 
not been carried out in nnv of the 
Union Territories. This is where th* 
Home Minister a.id the Finance 
Minister must put their heads together. 
As far as Goa is conoernec. we are 
very patient peotrte. But. you niusi 
not take our patience for granted 
You must do something to see that 
whatever is due to the Government 
employees in Goa, In Pondicherry 
and elsewhere is paid to them.
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One more problem arises, Sir, and 
that is that with the peculiar set-up 
of the Union. Territories, where Delhi 
insists that many thing* which oouW 
be done in Goa should be approved 
by the Home Ministry purely fox' 
bureaucratic reasons, it takes now in 
the Union Territories twice as Ion# a® 
or thrice as long as the time some
times, to get a decision which should 
be made at the State level. Now, 
the Union Territories were conceived 
in order to accelzotte development 
in order also, I presume, to help deci
sion making, because that is the only 
manner in which you can accelerate 
development. Precisely, the opposite 
is happening This is southing 
which the Government must loo*
into.

Sift .there is) terrific maladminis
tration going on in the Union Terri' 
lories. 1 know two examples. Pondi
cherry is one ar.4 Goa is another 
For example, in Goa cot motion has 
teadbed a stage tod a :, where a bu» 
permit on the Bombay—Goa line is 
given only on *ne expret^ corwiH-m. 
ol course un-wriltap, tha* all tickets 
will’be booked through a travel agency 
which has very intimate connections 
with the local Government. Now, these 
are things which the Lt. Governor is 
supposed to look into. He is the 
administrator, and the representative 
of the Central Go’* eminent. If you 
have a Lt. Governor like 1 have, who 
is a gilt-edged rubber stamp, then the 
Government should cither teplace 
the IA. Governor or make him do his 
job. 1 mentioned a little while earlier 
to the Finance Minister here in this 
House about the Kala Acndemv 
theatre, which was to be on a oatti- 
euter site. This i? * five crow pro* 
jte t Then, it was shifted to some 
other place by a stroke of pen. These 
a it  p « U m »  01 the Union Territories 
Y«t* have the superintendent responsi
bility. 1 am very sorry to tell you 
that.yeu are not carrying it out. My 
request is that you look into it, and do 
afMpttfohm 9a that you discharge your 

under fh<* Union Ter-
z m  l.&~~i*

ritones Act.
SHRI K. MAYA THEVAR (Dindi- 

gul): Mr. Chairman, Sir, on behalf of 
the Anna D.M.K.. I would Hk* to say 
a few words on the Supplementary 
Demands for Grants in respect of 
Pofidldherry Mr. Chairman, Sir, this 
House is aware that my party Anna 
D.M.K. came out victories in the last 
general elections in Pondicherry. The 
hon. Anna D.M.K. formed a Govern
ment, which was a popular Govern* 
ment and a democratic Government, 
with the support of the Communist 
Party of India. But, this ruling party 
of the Government of India, with the 
support of the unprincipled parties 
like the Kamraj Party and Meratfi 
Desai Party, toppled the popular Gov
ernment and democratically elected 
Government formed by my party, 
Anna D.M.K.

You have introduced President's rule 
in Gujarat—welcome. You introduced 
President's rule in Pondicherry—not 
welcome. It is not wise. You have 
toppled down the best government, a 
straightforward government, an hon
est government which was formed there 
under the presidentship of Shri M. G. 
Ramachandran, our leader, to eradicate 
corruption in the country, to root out 
corruption in Tamil Nadu as well as 
in Pondicherry. But you are allowing 
the most corrupt government in Tamil 
Nadu led by Shri Karunanidhi. You 
should have dismissed that Govern
ment which is a most corrupt Govern
ment in Tamil Nadu. Instead of top
pling the most corrupt government in 
Tamil Nadu, you toppled the Govern
ment formed bv the Communist Party 
of India and m3 party, the Anna 
DMK, in Pondicherry.

Therefore. I tell the Central Govern
ment and the ruling Congress party: if 
you have faith in democracy, you must 
immediately order general elections in 
Pondicherry withdrawing President’s 
rule. We are not in a country like 
Russia or China to be governed by the 
President throughout We want a
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people’s government run by a people's 
party. We must look after the people’s 
welfare.

So far as the problems of Pondicher
ry are concerned, there is. no train 
service there. There is not even a 
passenger train running. Myself and 
the other sitting M.P. for Pondicherry 
have placed this matter before the 
Railway Ministry, before the Central 
Government and before the Con
sultative Committee of MPs and also 
before the General Manager of the 
Southern Zone for running one passen
ger tram, not even an express train 
But the Government of India are not 
sympathetic enough. They do not 
allow' even a single railway track 
therewith the result that the MP# and 
MLAs and bon Ministers of the Cen
tre cannot go there by train Thev 
are having no bus facilities also.

SHRI DINRN BHATTACHARY YA- 
(Serampore) Ministers move by plane

SHRT K. MAYATHEVAR They can 
go, but poor people like us MPs cannot 
do that

As regards the food problem, Shri- 
mati Parvati Knshnan has stated that 
the rise in the price of rice is unpre
cedented m the history of Pondi
cherry Now rice is selling at Rs 7 To
10 per measure The poor working 
class, labourers, ordinary peasants and 
poor farmers and workers cannot pur
chase rice in the open market I do not 
feel shy in revealing the difficulties of 
the poor people there Thev are starv
ing* people are dying eveiv day for 
want of food foodgrains Some eva
cuating from the Terri *oiv to some 
other State for earning their livelihood, 
for their daily bread. There is acute 
shortage o f rice in Tamil Nadu, rice 
selling at Rs. 10 per measure.

8HRI B. V. NAIK (Kenara)- How 
« »n y  kgs. a measure?

SHRI K. MAYATHEVAR; You know. 
So I need not answer.

SHRIMATI PARVATHI KRISH
NA#: He is weak in mathematics.

SHRI B V. NAIK. Standard measures 
have to be quoted.

SHRI K MAYA THKVAR* There is 
a considerable cut m electricity in Pon
dicherry. Government have said that 
they are going to purchase power from 
Tamil Nadu But I know Tamil Nadu 
is already under a cut of 40 per cent 
m electricity So where is the ques
tion of purchas’ng all elcctricitv 
Tamil Nadu where it is already m 
shortage*

Tberelore they will have to pay a 
heavy price for pui chasing elermc*lr 
from Tamil Nadu Therefore the Cen
tral Government should dirett that the 
plam lot jjeneratmg electricity in 
Pondicherry should start working AH 
the Members know that corruption has 
become an incurable disease in Pondi
cherry Tamilnadu is adjoining 
Pondicherry and the disease from 
Tamilnadu is spreading io Pondicherry 
Therefore I plead that the Tamilnadu 
Government should be dismissed first 

(Interruption*)

SHRI THA KIRUTT1NAN* How is it 
relevant’  He should plead for some
thing for Pondicherry

SHR* K. MAYATHEVAR: I am say
ing so because corruption Is spreading 
from Tamilnadu to Pondicherry; if Hie 
next election is held we will form the 
Government in Tamilnadu and in 
Pondicherry The Central Govern
ment should dismiss the Tamilnadu 
Government. DMK will prove that it 
is the peoples party and it wilt %wove 
that it is the majority, (fnterruptbna)

I blame Central Government tor 
postponing the election In ftmdicfctriy. 
fa the adjoining State oi 
you know what is happening in the 
municipal elections, in th* penchayat
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elections and in corporation elections. 
The Tamilnadu ruling party knew 
fully well that it cannot even retain 
its security deposit in the election. 
The Central Government is unneces
sarily suspecting that there will be 
difficulties in Pondicherry. There 
should not be so much concern about 
their defeat or success. Therefore I 
call upon the Central Government to 
order the next elections and withdraw 
the President’s rule in the name ot 
democracy and m the name of peoples 
rule

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): I 
am very greatful to the hon. Members 
for making their observations. Certain 
interesting revealation have been made. 
DMK Member pleaded strongly for the 
dismissal of the Tamilnadu Govern
ment. Another hon. Member suggest
ed that Government supervise the acti
vities in Goa. Certain other points 
which do not directly relate to the 
present demands were also made. These 
demands were placed before the House 
during the last session but could not 
be taken up due to some technical re
asons. These demands relate to the 
year 1974-75 and deal with certain im
portant aspect affecting the life and 
development of the people of the 
Union Territory of Pondicherry. It 
has been said that the Government of 
India is not taking care of the economic 
development of the Union Territories. 
It is not correct. In regard to the de
velopment or plan expenditure of the 
Union Territories, they come out of 
Central assistance, not only in Pondi
cherry or Goa but in almost every 
Union Territory. The bulk of the non
plan expenditure also comes out of 
Central Assistance, that is, by wav of
outright grants or assistance.............
(Interruptions')

Tafoe the current year plan alloca
tion. I can tell that Rs. 4 crores have 
*>•» sanctioned. Incentives have been 
introduced in tfte Union Territory and 
whatever would be the net additional 
m ources realised, the Flan of the

Union Territory would be augmented 
by that amount from the central assis
tance and under that scheme also the 
additional sum of Rs. 35 lakhs would 
be available for the developmental 
plan of Pondicherry.

lg hrs.

While making her observation the 
hon. lady member suggested why the 
elections of the Municipal Corporation 
in Pondicnerry are not taking place. 
New acts had been passed in 1973 ami 
certain preliminaries have to be com
pleted and until and unless those pre
liminary works are done, it we hold 
elections then the elected authorities 
would not be in a position to discharge 
their tunctions and they may be bog
ged in the procedural rung. The Union 
Territory administration authorities 
have been suggested to expedite the 
preliminary procedure work so that the 
new Act would be given effect to with
out unnecessary delaj.

So iar as election of the Chairman 
and other Commissioners are concern
ed, it has been suggested by the Union 
that the present term of tfte Commul- 
sioner.s may be extended for some time 
m the next year also.

Regarding the revision of the paf  
scale to which the hon. lady member 
referred, I can tell her that pay scales 
have been revised except the category 
of teachers. Within the present Sup
plementary Grant a sum of about 
Rs. 187 lakhs (including the arrear 
from January 1973) that allocation hap 
been made m Grant No. 14.

Regarding developmental projects, 
particularly of the Plan, to which the 
hon. lady member suggested, these are 
under the active consideration of the 
Government and a project like this 
would undoubtedly be not financed by 
the Union Territory’s resources. If 
these projects are sanctioned and 
found economically viable, these would 
be centrally sponsored schemes and en
tire amount would be given out of the 
assistance from the Central Govern-
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meat. Therefore, what I can tell the 
hon. members about the allocation, and 
other things, we had some discussions. 
Certain questions were also raised on 
it and It has been suggested by the 
Home Minister to whom the questions 
were addressed that elections in Pondi
cherry would take place at the appro-
priate time and the situation.........
(interruptions)

I know which would be the appro
priate time. The situation under which 
the President’s rule was imposed is 
known to everybody including the hon, 
member belonging to the Marxist party 
and the lady Member from the CPI, 
and, therefore, it is not the 
pleasure of the Government of 
India to come forward for the 
various points of the Union Territories 
and other State Government Their 
problems could be taken care of by 
their own representatives and at their 
own places m a better way. Nobody 
could deny it. But Presidential rule 
and extension or continuation of it is 
under an extraordinary situation and 
extraordinary situation demands such 
type of extraordinary measures. With 
these words 1 commend these Demands 
to the House.

MR. CHAIRMAN- The question is—

“That the respective Supplementary 
sums not exceeding the amounts on Re
venue Accounts and Capital Accounts 
shewn in the third column of the Order 
Paper be granted to the President out 
of the Consolidated Fund of the Union 
territory of Pondicherry to defray the 
charges which will come in course of 
payment during the year ending1 the 
31st day of March, 1075, in respect of 
the following demands entered in the 
second* column thereof—

Demand Nos. 4 to 27. 30 to 32 and
34 *

18.0$ hr*.
PONDICHERRY APPROPRIATION 

(NO. 3) BILL*, i#74

THE MINISTER OF STATE IN 
THE MINISTRY OP FINANCE 
(SHRI PRANAB KUMAR MU* 
KHERJEE): I beg to move for leave 
to introduce a Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the Union Ter
ritory of Pondicherry for the ser
vices of the financial year 1874-75.

MR CHAIRMAN. The question t»:

“That leave be granted to in
troduce a Bill to authorise pay
ment and appropriation of cm tain 
further sums from and out of the 
Consolidated Fund of the Union 
Territory of Pondicherry for the 
services of the financial year 1974- 
75 M

The motion was adopted.

SHRI PRANAB KUMAR MU-
KHERJEE I introduce! the Bill.

I beg to movei:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the Unkm 
Territory of Pondicherry lor the 
services o f the financial year 
1974-75, be taken into considera
tion.”

MR. CHAIRMAN: The question is:

‘That the BUI to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the Union 
Territory of Pondicherry for the

♦Published in Gazette of India Extraordinary, Part II, fedion 2. to*** 
30-12-1974.

tIntroduced/Moved with the recommendation of the PfiaWUmt


